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BEFORE THE NATIONAL GREEN TRIBUNAL  

SOUTHERN ZONE BENCH AT CHENNAI 

APPEAL NO. 79 OF 2022 

IN THE MATTER OF:  

Tumkunta Narsa Reddy & Ors.                                                              …Appellants  

-Versus- 

SEIAA, Telangana & Ors.                                                                   …Respondents 

 

CONVENIENCE COMPILATION ON BEHALF OF RESPONDENT NO. 3, 

TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION 

LIMITED (‘TSIIC’) 

INDEX 

S.No. Date  Particulars 

 

Reference in 

Pleadings 

Pg. No. 

1.  14.09.2006 EIA Notification, 2006 was issued 

under the Environment (Protection) Act, 

1986 wherein Item 7(c) of the Schedule 

pertains to “Industrial 

Estate/Park/Complex” and Item 8(b) of 

the Schedule pertains to “Township and 

Area Development”. Pertinently, the 

Note to Item 7 clarifies that Industrial 

Estate of area below 500 ha. and not 

Annexure-

I/Pg. 7-78 of 

Reply of 

MoEF&CC 

dated 

01.05.2023 

21-65 
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housing any industry of category A or B 

does not require clearance.’ 

2.  01.12.2009 Amendment to the EIA Notification 

whereby Item 7, Column 5 of the 

Schedule was amended. However, there 

was no change in the non-requirement of 

Environment al Clearance for Industrial 

Estate of area below 500 ha and which 

did not house any industry of Category 

A or B. Further, it was also this 

amendment which clarified that if the 

area is less than 500 ha but contains 

buildings and construction projects > 

20,000 sq. mts and/ or development area 

more than 50 ha., it will be treated as 

activity listed at Serial No. 8(a) or 8(b) 

in the Schedule to the EIA Notification, 

2006. 

I.A. No. ---of 

2024 by 

TSIIC dated 

11.2024 for 

Additional 

Documents 

67-79 

3.  01.01.2014 Right to Fair Compensation and 

Transparency in Land Acquisition, 

Rehabilitation and Resettlement Act, 

2013 

Section 23 pertains to, ‘Enquiry and 

land acquisition award by Collector’. 

Specifically, the Collector shall proceed 

N/A 80 
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to enquire into any objection which any 

person interested has stated and into the 

value of the land at the date of 

publication of Notification, and into 

respective interests of persons claiming 

compensation and rehabilitation and 

resettlement, shall make an award under 

his hand of:  

a. true acre of land; 

b. compensation determined u/s 27 & 

u/s 31 & according to his opinion; 

c. apportionment of the said 

compensation among all the persons 

known or believed to be interested in 

the land, or whom, or of whose 

claims, he has information, whether 

or not they have respectively 

appeared before him. 

4.  29.11.2014 Government Order Ms. No. 28, 

Industries & Commerce (IP&INF) 

Department – Clause No. 4.7.0: 10% of 

water is reserved for industrial use from 

the existing projects as well as future 

projects.  

Pg. 56-64 of 

Counter 

Affidavit of 

TSIIC dated 

19.07.2023 

81-88 
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(this is why TSIIC has not taken a 

specific permission for water 

consumption) 

5.  30.06.2017 The Telangana State Land 

Acquisition (Consent Award, 

Voluntary Acquisition and Lump sum 

Payment towards Rehabilitation and 

Resettlement) Rules, 2017 

Section 23 A pertains to a ‘Consent 

Award’ and it is stipulated that the 

District Collector shall issue 

Notification and may at any stage of 

land acquisition proceedings invoke 

provisions of Act for settlement of 

proceedings by negotiation, which shall 

be carried out by Negotiation 

Committee. The settlement reached in 

negotiation shall be recorded as an 

Agreement, which shall be called as 

award. 

N/A 89 

6.  

 

28.01.2020 TSIIC wrote to the District Collector, 

Siddipet filing requisition for 

acquisition of government/assigned 

land at Wargal, Siddipet District to a 

total extent of Acs. 972.05 Gts. In parts 

Pg. 15-24 of 

Counter 

Affidavit of 

TSIIC dated 

19.07.2023 

90-94 
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of Sy. Nos. 845 (Acs. 114.23 Gts.), 1209 

(Acs. 248.36 Gts.), 1495 (Acs. 304.10 

Gts.) & 1510 (Acs. 304.16 Gts.). This is 

as under Rule 5 of the Telangana State 

Land Acquisition (Consent Award, 

Voluntary Acquisition and Limp-sum 

payment towards Rehabilitation and 

Resettlement) Rules, 2017.  

7.  05.01.2021 Relevant extracts of Judgment of 

Supreme Court in the case of Rajeev 

Suri vs. Delhi Development Authority 

& Ors. reported in [2021] 15 SCR 283 

wherein it was, inter alia, clarified that 

the word ‘cumulative’ is to be read in 

conjunction with the word ‘project’ and 

idea behind examination of cumulative 

impact is to assess the impact of the 

project including all its functional 

components, and not of all development 

activities going on in a region. 

N/A 95 

8.  14.06.2021 TSIIC wrote to the District Collector, 

Siddipet filing requisition for 

acquisition of government/assigned 

land at Mulugu, Siddipet District to a 

total extent of Acs. 325.06 Gts. in Sy. 

Pg. 25-30 of 

Counter 

Affidavit of 

TSIIC dated 

19.07.2023 

96-100 
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No. 557. This is as under Rule 5 of the 

Telangana State Land Acquisition 

(Consent Award, Voluntary Acquisition 

and Limp-sum payment towards 

Rehabilitation and Resettlement) Rules, 

2017.  

9.  22.07.2021 Communication by the Industries & 

Commerce [IP & INF] Department, 

Government of Telangana exempting 

the industrial park at Wargal, Siddipet 

District to an extent of Acs. 972.05 gts 

in Sy. No. 845 (Acs. 11423 gts), 1209 

(Acs. 248.36 gts), 1495 (Acs. 304.10 

gts) & 1510 (Acs. 304.16 gts) of 

government assigned land from the 

application of the provisions of Chapters 

II & III of the Right to Fair 

Compensation and Transparency in 

Land Acquisition, Rehabilitation and 

Resettlement Act, 2013. Further, this is 

in accordance with the Section 10(A) of 

the said Act in its application to the State 

of Telangana and the decision has been 

made in public interest, after having 

made all efforts in finalizing the 

Annexure 

A2/Pg. 62-63 

of Appeal  

97-98 
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minimum extent of land required for the 

project.  

Accordingly, a Notification has been 

directed to be issued in the next issue of 

the Telangana Gazette.  

10.  07.08.2021 Letter from District Collector, Siddipet 

to the Commissioner, Information and 

Public Relations regarding Land 

Acquisition in Wargal to an extent of Ac. 

421.23 gts for establishment of 

industrial park. It is specified that a copy 

of the approved Preliminary 

Notification under Section 11(1) of 

RFCTLARR Act, 2013, has been 

submitted.  

Annexure A-

2/Pg. 61-66 

of Appeal 

101-102 

11.  12.10.2021 Paper Notification by Revenue 

Divisional Officer, Gajwel Division, 

Siddipet stating that an extent of Ac 

972.05 guntas/393.03 ha at Survey nos. 

845, 1209, 1266, 1495 and 1510 at 

Wargal Village have been acquired in 

public purpose for establishment of 

industrial park. Further, directions have 

been issued for removal of any 

structures within 3 days.  

Annexure 3/ 

Pg. 68 of 

Appeal 

103 
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12.   Requisition for Land Acuisition letter 

from TSIIC addressed to the District 

Collector, SIddipet to acquire Acrs 

325.06 guntas in Mulugu. Along with 

Form B1 and B2 

 104-108 

13.  11.02.2022 Letter addressed by TSIIC to SEIAA 

submitting Form-1 and Prefeasibility 

Report for appraisal by SEAC. 

Annexure 

1/Pg. 9 of 

Reply 

Affidavit to 

Report of 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

109 

14.  26.02.2022 Minutes of SEAC Meeting - 152nd 

Meeting wherein Agenda Item No. 13 

concerns TSIIC’s project – TSIIC was 

directed to prepare EIA Report as per 

Standard TOR of MoEF&CC for 

“Industrial Estates /parks /complexes 

/area, export processing zones, SEZs, 

Biotech Parks, Leather Compxlexes”.  

Pg. 64 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024; 

also at 

Annexure 2/ 

Pg. 10-21 of 

Reply 

Affidavit to 

110-121 
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MoEF&CC 

by TSIIC 

dated 

19.09.2024 

15.  

 

28.03.2022 152nd Minutes of SEIAA wherein 

Agenda Item No. 19 is the TSIIC’s 

project. It is noted that the list of projects 

proposed in the food processing park do 

not fall either in Category A or Category 

B of EIA Notification 2006.  

Pg. 65-67 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024; 

also at 

Annexure 3/ 

Pg. 22-28 of 

Reply 

Affidavit to 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

122-128 

16.  06.04.2022 157th SEAC Meeting wherein Agenda 

Item No. 08 is the TSIIC’s project. 

SEAC deferred considering the TSIIC’s 

proposal upon noting that the TSIIC 

would clarify whether any Category A/B 

industries are proposed in the Park. If 

Pg. 68 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024; 

129-140 
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not, TSIIC will submit an undertaking 

that the proposed Food Park will not 

house any Category A/B industries in 

the premises.  

also at 

Annexure 4/ 

Pg. 29-39 of 

Reply 

Affidavit to 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

17.  02.06.2022 TSIIC’s Undertaking to the Chairman, 

SEAC in terms of the Minutes of SEAC 

held on 06.04.2022.  

Pg. 69-70 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024; 

also at 

Annexure 5/ 

Pg. 40-41 of 

Reply 

Affidavit to 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

141-142 
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18.  18.06.2022 Minutes of 174th Meeting by SEAC.  

Wherein the Proposal of the Applicant 

herein has been discussed at Agenda 

Item No. 18. Specifically, the SEAC has 

noted that the Project Proponent has 

submitted an undertaking stating that no 

Category A or B industries would be 

housed within the Special Food 

Processing Park at Wargal Village and 

Mandal at Siddipet District. 

IA dated --- 

for 

Additional 

Documents 

by TSIIC 

143-157 

19.  01.07.2022 Acknowledgement of Application for 

ToR for Proposal No. 

SIA/TG/MIS/79363/2022 – Project 

Category 8(b) by TSIIC.   

Pg. 78 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

158 

20.  02.07.2022 TOR granted to TSIIC by SEIAA, 

Telangana for Category 8(b) projects.  

Pg. 80-84 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

159-162 

21.  22.07.2022 TSIIC wrote to Member Secretary, 

SEIAA to withdraw EC Proposal No. 

SIA/TG/NCP/72266/2022 dt. 

Pg. 76 of 

Reply 

Affidavit of 

163 
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14.02.2022 for the reason that the 

project falls under Category 8(b).  

MoEF&CC 

dated 

20.08.2024 

22.  22.07.2022 187th SEAC Meeting that first 

considered the project of TSIIC and the 

nearest human habitation was noted as 

Wargal existing at a distance of 0.82 km 

from the proposed site. Further, nearest 

water body (Wargal Village Pond) exists 

at a distance of 1.15 km from the 

boundary of the site and the nearest 

Reserve Forest exists at a distance of 

2.18 km from the boundary of the site. 

Additionally, water requirement of 2126 

KLD would be sourced from Konda 

Pochamma Reservoir intake point canal.  

Pg. 86-87 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

164-173 

23.  27.07.2022 SEIAA examined the proposal at 

Agenda Item No. 1 along with the 

recommendations of the SEAC.  

Pg. 89 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

174-178 

24.  29.07.2022 Environmental Clearance accorded by 

SEIAA, Telangana, to TSIIC for Project 

under 8(b), ‘Townships and Area 

Annexure 

A1, Pg. 50-

60 of Appeal 

179-189 



13 
 

 

 
 

Development projects’, specifically for 

development of special food processing 

park at Wargal Village, Wargal Mandal, 

Siddipet District, Telangala by M/s 

TSIIC at Survey Nos. 1495 and 1510 in 

an area of about 466.17 acres or 188.65 

Ha with 190 plots.  

Para II @Pg. 2 of EC, it is mentioned 

that the proposed Special Food 

Processing Park does not house any 

category A & B industries.  

No. 79 of 

2022; also at 

Pg. 31-41 of 

Counter 

Affidavit of 

TSIIC dated 

19.07.2023; 

also at Pg. 

91-101 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024. 

25.  28.09.2022 Certificate of Accreditation by the 

NABET to Sri Sai Manasa Nature Tech 

(P) Ltd., Hyderabad as ‘Category-A’ for 

sectors such as “Industrial 

estates/parks/complexes, export 

processing zones, special economic 

zones, biotech parks, leather 

complexes” as well as for “Townships 

and Area Development Projects”.  

Pg. 65 of 

Counter 

Affidavit of 

TSIIC dated 

19.07.2023 

190 

26.  09.12.2022 CTE for ‘Red Category’ granted by 

TSPCB under Water Act and Air Act to 

Pg. 42-49 of 

Counter 

191-200 
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TSIIC for Special Food Processing Park 

at Sy. No. 1495 and 1510 in Wargal 

Village & Mandal, Siddipet District 

(Validity – Five Years).  

Affidavit of 

TSIIC dated 

19.07.2023  

27.  28.04.2023  Site Inspection Report on proposed 

development of special food processing 

park at Wargal Village, Wargal Mandal 

prepared upon the request of 

MoEF&CC dt. 21st and 22nd April, 2023. 

Observations tabulated at Pg. 80 and 

Findings at Pg. 81 which begin with the 

caveat that the exact extent of the land 

could not be ascertained in view of non-

furnishing of documents such as layout 

plans of entire project area and field 

demarcation of proposed lands. 

However, findings are as per the 

inferences drawn based on factual 

details provided by TSIIC.  

[This Report is largely inconclusive] 

Pg. 78-79 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

01.05.2023  

201-204 

28.  01.11.2023 Show Cause Notice issued to EIA 

Consultant M/s Sri Sai Manasa Nature 

Tech Pvt. Ltd. and TSIIC under Section 

5 of the EPA, 1986 owing to alleged 

concealment of facts. This is in view of 

Pg. 47-49 of 

Reply 

Affidavit of 

MoEF&CC 

205-206 
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Order dated 17.10.2023 of the Hon’ble 

NGT directing MoEF&CC to initiate 

appropriate action based on its Affidavit 

dated 01.05.2023.  

dated 

20.08.2024 

29.  28.11.2023 Reply by TSIIC to Show Cause Notice 

dated 01.11.2023 by Regional Office, 

MoEF&CC.  

Pg. 20-46 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

208-211 

30.  29.11.2023 Reply by EIA Consultant M/s Sri Sai 

Manasa Nature Tech Pvt. Ltd. to Show 

Cause Notice dated 01.11.2023 by 

Regional Office, MoEF&CC. 

Pg. 50-101 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

212-263 

31.  02.07.2024 Letter from TSIICL to MoEF&CC 

submitting the KML File indicating 

actual area under possession of TSIICL 

which is1114.13 ½ acrs or 450 Ha 

Pg. 140-146 

of Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

264-269 

32.  11.07.2024 Inspection conducted by Regional 

Office, Hyderabad whereby it was 

concluded that the size of land is below 

Pg. 7-

19/Annexure-

R/1 of Reply 

271-285 
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500 ha, which is almost identical to the 

KML file provided by TSIIC on 

03.07.2024 (with a deviation of +17 ha). 

However, TSIIC deducted the land 

meant for schools, main roads among 

others while revising the KML file. 

However, TSIIC is still owner of those 

lands as per notifications dated 

22.07.2021 and 08.12.2021 which 

account for 523.93 ha because TSIIC 

has not provided documentary evidence 

to reflect revising the areas of land 

holding.  

It was also concluded that, due to 

TSIIC’s undertaking of no category A 

and B units in the project, the project is 

automatically B1 category which has to 

be appraised under 8(b).  

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

33.   Details of employment and investment 

as a result of TSIIC’s food processing 

park project.  

Pg. 42-

44/Annexure 

6 of the 

Reply 

Affidavit to 

Report of 

MoEF&CC 

286-288 
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by TSIIC 

dated 

19.09.2024 

34.  18.07.2024 Notice by TSIIC issued to M/s Minali 

Medicinal Plants Processing LLP to stop 

any developmental activities till 

disposal of Appeal.  

Pg. 

10/Annexure-

5 of Report 

by TSIIC 

dated 

03.08.2024 

289 

35.  18.07.2024 Notice issued by TSIIC to M/s 

Ramanjaneya Argo Industries, Wargal to 

stop any developmental activities till 

disposal of Appeal. 

Pg. 

11/Annexure-

6 of Report 

by TSIIC 

dated 

03.08.2024 

290 

36.  18.07.2024 Notice issued by TSIIC to M/s RMJ 

Veritable Products Ltd. to stop any 

developmental activities till disposal of 

Appeal. 

Pg. 

12/Annexure-

7 of Report 

by TSIIC 

dated 

03.08.2024 

291 

37.  25.07.2024 Postal Acknowledgements to M/s 

Ramanjaneya Argo Industries (Wargal); 

Bio Slice Pvt. Ltd.; and M/s Mahadevi 

Argo Mills Pvt. Ltd.,  

Pg. 

6/Annexure-1 

of Report by 

292 
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TSIIC dated 

03.08.2024 

38.  27.07.2024 TSIIC addressed a letter to the District 

Collector and Magistrate, Siddipet 

providing details of land actually 

acquired by TSIIC as opposed to the 

requisition notice which is 805.051/2 

gnts of land in sy. 845,1266,1209,1495 

& 1510 of Wargal against the 

requisitioned land of 972.05 gts; and acs 

309.08 gts in sy no. 557 of mulgu 

agasint the requisitioned land of acs 

325.06 guntas. 

Pg. 45-

46/Annexure 

7 of the 

Reply 

Affidavit to 

Report of 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

293-294 

39.  29.07.2024 Online tracking status of Notice issued 

to M/s Ramanjaneya Argo Industries, 

Wargal 

Pg. 

7/Annexure-2 

of Report by 

TSIIC dated 

03.08.2024 

295 

40.  29.07.2024 Online tracking status of Notice issued 

to M/s Bio Slice Pvt. Ltd.  

Pg. 

8/Annexure-3 

of Report by 

TSIIC dated 

03.08.2024 

296 

41.  29.07.2024 Online tracking status of Notice issued 

to M/s Mahadevi Agro Mills Pvt. Ltd.  

Pg. 

9/Annexure-4 

297 
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of Report by 

TSIIC dated 

03.08.2024 

42.  30.07.2024 The Office of the District Collector and 

Magistrate replied to the communication 

addressed by TSIIC dated 27.07.2024 

and confirmed that out of 972.05 acres 

in Wargal only 805.05 ½ acre were 

acquired and out of 325.06 acres in 

Mulugu only 309.08 acres were 

acquired. Thus, bringing it to a total of 

1114 Acres or 450.8 Ha. ( Which is less 

than 500 ha)  

Pg. 47-

50/Annexure 

8 & 9 of the 

Reply 

Affidavit to 

Report of 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

298-301 

43. 31.07.2024 Mail from TSIIC to the Regional Office 

of MoEF&CC at Hyderabad whereby 

TSIIC has forwarded the documents 

which confirmed that out of 972.05 

acres in Wargal only 805.05 ½ acre were 

acquired and out of 325.06 acres in 

Mulugu only 309.08 acres were 

acquired. Thus, bringing it to a total of 

1114 Acres or 450.8 Ha. 

Annexure 10 

of the Reply 

Affidavit to 

Report of 

MoEF&CC 

by TSIIC 

dated 

19.09.2024 

302 

44. Undated Survey Nos and Project Site as reflected 

in Google Maps.  

Pg. 66 of 

Counter 

Affidavit of 

303 
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TSIIC dated 

19.07.2023 

45. Undated Statement showing the details of land 

deductions in Wargal and Mulugu of 

Siddipet District. 

Pg. 139 of 

Reply 

Affidavit of 

MoEF&CC 

dated 

20.08.2024 

304 

 

 

Date: 21.11.2024 

Place: Chennai  
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SECTION 23, RIGHT TO FAIR COMPENSATION AND REHABILITATION ACT, 2013: 

23. Enquiry and land acquisition award by Collector.–On the day so fixed, or on any 

other day to which the enquiry has been adjourned, the Collector shall proceed to 

enquire into the objections (if any) which any person interested has stated pursuant 

to a notice given under section 21, to the measurements made under section 20, 

and into the value of the land at the date of the publication of the notification, and 

into the respective interests of the persons claiming the compensation and 

rehabilitation and resettlement, shall make an award under his hand of—  

(a) the true area of the land;  

(b) the compensation as determined under section 27 along with Rehabilitation and 

Resettlement Award as determined under section 31 and which in his opinion 

should be allowed for the land; and  

(c) the apportionment of the said compensation among all the persons known or 

believed to be interested in the land, or whom, or of whose claims, he has 

information, whether or not they have respectively appeared before him. 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

  



81 
 

 

 
 

GOVERNMENT OF TELANGANA ABSTRACT  

  

Industries & Commerce Department – Incentives for setting up of New Industrial Enterprises in Telangana 

State– T-IDEA (Telangana State Industrial  

Development and Entrepreneur Advancement) Incentive Scheme 2014 -  Orders – Issued   

 

  

INDUSTRIES AND COMMERCE (IP&INF) DEPARTMENT  

  

G.O.MS.No. 28  Dated:29.11.2014   

Read the following:-  

  

1. G.O.Ms.No.61, Industries & Commerce (IP) Department, Andhra Pradesh, Dated 29-06-2010   

2. G.O.Ms.No.42, Industries & Commerce (IP) Department, Andhra  

Pradesh, Dated:05-05-2011   

   

>><< O R D E R:  

  

Government is extending various Incentives for encouraging establishment of new industrial 

Enterprises in the State since 1961. In the reference 1st read above, Government has issued certain 

incentives to Micro, Small, Medium, Large & Mega industries under Industrial Investment Promotion Policy 

2010- 2015, including the policy for promotion of Scheduled Caste/Scheduled Tribe entrepreneurs.  This 

policy was stated to conclude by 31.03.2015.  

  

2. In order to bring out an attractive new industrial policy by the Government of Telangana, extensive 

consultations were also held with Industrial Associations i.e., CII, FICCI, FAPSIA, FAPCCI, ALEAP, COWE, DICCI, 

TIF Cherlapally, Telangana Spinning Mills Association, ASSOCHAM, etc to elicit their views in formulation of 
the New Industrial Policy.  

  

3. Series of meetings were conducted with number of industrial associations, line departments and 

Heads of Departments concerned and finalized the draft Industrial Investment Promotion Policy 2014. A 

detailed study was made on the Draft Industrial Investment Promotion Policy 2014, covering the incentives 
being offered under the existing policy. After careful examination, the Government approved the NEW 

INDUSTRIAL POLICY FRAMEWORK FOR STATE OF TELANGANA  2014 giving major emphasis for Creation of 
Quality Infrastructure, promotion of Manufacturing Investment Zones and Industrial Corridors, special focus 

on MSMEs, growth enabling incentives to create a level playing field, to tap the potential of ever expanding 
service sector related to industrial activity, fostering industrial clusters, promotion of anchor industries for 

creation of ancillary base, Capacity building and skill upgradation, inclusive development to build 

competency in Women and Scheduled Caste & Scheduled Tribe Entrepreneurs, Quality Competitiveness, 
Export Promotion, promotion of cleaner technology, leveraging existing strengths for value addition, special 

focus on thrust sectors, revitalization of MSMEs.   

  

4. Under the NEW INDUSTRIAL POLICY FRAMEWORK FOR STATE OF TELANGANA 2014, the Government  

approve  the  following  fiscal  benefits  covering  the  categories  of (a) Micro/Small Enterprises (b) Medium 
Enterprises & Large Industries (c) Women Entrepreneurs and (d) Mega Projects under the T-IDEA (Telangana 

State Industrial Development and Entrepreneur Advancement) incentive scheme  

  

4.1.0  Micro and Small Enterprises (MSE’s)   

  



82 
 

 

 
 

Small Enterprise means a Unit having the investment on plant and machinery up to limit as 

defined by the Government of India from time to time.   

  

Micro Enterprise means a Unit in which Investment on plant and machinery up to limit as 

defined by the Government of India from time to time.   

  

4.1.1 100% reimbursement of Stamp duty and transfer duty paid by the industry on purchase of land 

meant for industrial use.   

  

4.1.2 100% reimbursement of Stamp duty for Lease of Land/Shed/ Buildings and also mortgages and 

hypothecations.   

  

4.1.3 25% rebate in land cost limited to Rs.10.00 Lakhs in Industrial Estates/ Industrial Parks.   

  

4.1.4  25% Land conversion charges for industrial use limited to Rs.10.0 lakhs.   

  

4.1.5 Fixed power cost reimbursement @ Rs. 1.00 per unit for 5 years from the date of commencement of 

commercial production.   

  

4.1.6 15% investment subsidy on fixed capital investment subject to a maximum of Rs.20.00 lakhs.   

  

4.1.7 Reimbursement of 100% net VAT/CST or State Goods and Services Tax (SGST) for a period of 5 years 

from the date of commencement of commercial production.   

  

4.1.8 Interest subsidy under Pavala Vaddi Scheme on the term loan taken on the fixed capital investment by 

New Micro and Small Enterprises in excess of 3% per annum subject to a maximum 

reimbursement of 9% per annum for a period of 5 years from the date of commencement of 

commercial production.   

  

4.1.9 Seed capital assistance to First Generation Entrepreneurs to set-up Micro Enterprises @10% of the 

Machinery cost, which will be deducted from the eligible investment subsidy.   

  

4.1.10 50% Reimbursement of cost involved in skill upgradation and training the local manpower limited to 

Rs.2000 per person.   

  

4.1.11 50% subsidy on the expenses incurred for quality certification/ patent registration limited to Rs. 2.00 

Lakhs.   

  

4.1.12 25% subsidy on specific cleaner production measures limited to Rs.5.00 Lakhs.  

  

4.1.13 To extend investment subsidy to the identified service activities related to industries setup in all 

Municipal Corporation limits in the state as per the list appended as Annexure - I.  
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4.2.0 Medium Enterprises & Large Industries   

  

Medium Enterprise means an industry in which Investment on plant and machinery up to limit 

as defined by the Government of India from time to time.   

  

Large Industry means an industry in which investment on plant and machinery is less than Rs 

200 crores except Micro, Small and Medium Enterprises.   

  

4.2.1   100% reimbursement of Stamp duty and transfer duty paid by the industry on purchase of land 

meant for industrial use.  

  

4.2.2. 100% reimbursement of Stamp duty for Lease of Land/Shed/ Buildings and also mortgages and 

hypothecations.   

  

4.2.3 25% rebate in land cost limited to Rs.10.00 Lakhs in Industrial Estates/Industrial Parks.   

  

4.2.4 25% Land conversion charges for industrial use limited to Rs.10.0 lakhs only for Medium Enterprises.   

  

4.2.5 Fixed power cost reimbursement @ Rs.1.00 per unit for a period of 5 years from the date of 

commencement of commercial production.   

  

4.2.6 Reimbursement of 75% net VAT/CST or State Goods and Services Tax (SGST) for a period of 7 years 

from the date of commencement of commercial production for Medium Scale Enterprises or 

up to realization of 100% fixed capital investment, whichever is earlier.  

  

4.2.7 Reimbursement of 50% net VAT/CST or State Goods and Services Tax (SGST) for a period of 7 years 

from the date of commencement of commercial production for Large Scale Industries or up to 

realization of 100% fixed capital investment, whichever is earlier.  

  

4.2.8 50% Reimbursement of cost involved in skill upgradation and training the local manpower limited to 

Rs.2000 per person. 50% subsidy on the expenses incurred for quality certification/ patent 

registration limited to Rs. 2.00 Lakhs only for Medium Enterprises.   

  

4.2.9 25% subsidy on specific cleaner production measures limited to Rs.5.00 Lakhs.   

  

4.2.10 Infrastructure like roads, power and water will be provided at door step of the industry for 

standalone units by contributing 50% of the cost of infrastructure from IIDF with a ceiling of 

Rs.1.00 Crore, subject to (a) the location should be beyond 10 kms from the existing Industrial 

Estates/IDA’s having vacant land/shed for allotment and (b) cost of the infrastructure limited to 

15% of the eligible fixed capital investment made in the industry.   

  

4.3.0 Women owned Enterprises   
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(Units established as sole Proprietress or invariably having 100% share in Partnership/Private 

Limited Companies)  

  

4.3.1 Additional 10% investment subsidy on fixed capital investment subject to a maximum of Rs. 10.00 

lakhs to MSE’s.   

  

4.3.2 All other benefits as per para No.4.1.0 (Micro & Small Enterprises).  

  

4.4.0  Mega Projects  

  

4.4.1   Mega Project means the Industrial unit, which sets up with a capital investment of Rs.200 Crores and 

above or a project that creates employment to more than 1000 persons.  

  

4.4.2 The Government will also extend tailor-made benefits to Mega Projects to suit to a particular 

investment requirements on case to case basis.  

   

4.5.0 Existing Micro/Small/Medium Enterprises Industries   

  

50% subsidy on the expenses incurred for quality certification limited to Rs. 2.00 Lakh.  

  

4.6.0 Infrastructure support:   

  

4.6.1 To provide Rs.100.00 crores of budget every year for promotion of quality infrastructure like roads, 

power, water, waste management etc. under Industrial Infrastructure Development Fund (IIDF) 

Scheme.   

4.6.2 Promotion of National Manufacturing Investment Zone (NMIZ) along National Highways to capitalize 

the strengths in line with Government of India initiatives for value addition within the State.   

4.6.3 Promotion of Industrial Corridors to leverage the existing strengths for optimum utilization of 

resources   

4.6.4 Reservation of 30-40% of the land for MSMEs in the upcoming industrial estates developed by 

Telangana Industrial Infrastructure Corporation (TSIIC).   

4.6.5 TSIIC shall allocate 15.44% of number of plots to Scheduled Caste Entrepreneurs and 9.34% of 

number of plots to Scheduled Tribe Entrepreneurs in new Industrial Estate and preferential 

allotment to SC/ST entrepreneurs in Existing Industrial Estates   

4.6.6 Telangana Industrial Infrastructure Corporation (TSIIC) shall allocate  

10% of number of plots to Women Entrepreneurs in the new Industrial Estates.   
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4.7.0   Other benefits (to all categories)  

  

10% of water is reserved for industrial use from the existing projects as well as future projects.  

  

4.8.0 Facilitation of Industries   

  

4.8.1 Strengthening of existing Single Window Clearance System by the     Telangana State Industrial Project 

Approval and Self Certification System (TS-iPASS).   

  

4.8.2 Creation of “Investment Promotion Cell”   

  

A Cell would be created in the Commissionerate of Industries to facilitate the investors in effective 

manner with adequate infrastructure and outsourcing the support services to facilitate investors by 

providing pre-investment services and also to facilitate them to get requisite clearances under the 

TS-iPASS till the project is commissioned.   

  

4.9.0   Textile Sector  

  

Government is contemplated to promote Textile Industry for sustainable growth of the sector.  

  

a) The State will provide reimbursement of Interest Subsidy to Spinning / Textile industries in 
addition to the TUF Scheme (Technology Upgradation Fund Scheme of Ministry of Textile, 

Government of India).  

  

b) Reimbursement of interest subsidy @ 4% for spinning activity (excluding Ginning) for period of 
(5) years from the Date of Commencement of Commercial Production.  

  

c) Reimbursement of interest subsidy @ 6% for Industries involved in composite activities i.e., 
Spinning and Weaving/Knitting/Dyeing/ Garmenting (excluding ginning) for a period of (5) years 

from the Date of Commencement of Commercial Production.  

  

d) The total interest subsidy including under TUF Scheme should not exceed the rate of interest 

levied by Financial Institutions on the sanctioned and disbursed term loan to the unit.  

5. 27% of incentive amount shall be earmarked for Backward Classes and 12% for minorities.  

  

  

6. To promote Telangana as the best investment destination for investors in India, the State 

Government have offered various incentives/benefits to all eligible new industrial enterprises set up 
in the State except in the Municipal Corporation limit of Greater Hyderabad Municipal Corporation 

excluding existing Industrial Estates/Parks, Industrial Estates notified/ to be notified and commence 
commercial production on or after 1/1/2015 but before 31-3-2019. However, the Industrial 

Enterprises located in Sanathnagar, Azamabad, Chandulal Baradari and Kattedan Industrial Estates 

of Hyderabad and Rangareddy Districts are not eligible for any incentives/concessions. However, the 
service activities set up in all Municipal Corporation limits as appended in Annexure–I are eligible 

only for investment subsidy and all other service / Business activities are not eligible for any 
incentives set up anywhere in the State. Projects involving substantial Expansion / Diversification of 

existing industries in the eligible lines of activities are also entitled for benefits offered under the 
policy. The list of ineligible Industries/ activities will be notified separately.   
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7. The activities indicated in the Annexure-I will be reviewed from time to time for any revisions 

required.   

  

8. Necessary amendments/ Orders will be issued by the Commissioner of Industries. Detailed 

operational guidelines will be issued by the Commissioner of Industries separately.   
  

9. Government may review and modify the incentives from time to time.  

  

10. This order is issued with the concurrence of Finance Department, vide  their No.454/PFS/14, 
dt.25.11.2014.  

  

  

11. Copy of this order is available on Internet and can be accessed at address 

http://goir.telangana.gov.in.   

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF TELANGANA)                            

                                  K. PRADEEP CHANDRA  

                       SPECIAL CHIEF SECRETARY TO GOVERNMENT AND                                        
COMMISSIONER FOR INDUSTRIAL PROMOTION  

To  

The Commissioner of Industries, Telangana, Hyderabad  

The Vice Chairman & Managing Director, Telangana State Industrial  

Infrastructure Corporation, Hyderabad  

The Managing Director, AP State Finance Corporation, Hyderabad  

  

Copy to:  

The Principal Secretary to Government, Social Welfare department  

The Principal Secretary to Government, Tribal Welfare Department   

The Revenue (CT/LA) Department  

The Irrigation & CAD (Reforms) Department  

The Energy Department  

The LET & F (Employment) Department  

The Law Department  

The Finance (Expr. Inds & Com.) Department  

The Accountant General, Telangana, Hyderabad   

The Convener, State Level Banker’s Committee  

The GM, Small Industry Development Bank of India, (SIDBI), Hyderabad  The Pay and Accounts Officer, 

Hyderabad.  

All District Collectors through Commissioner of Industries, Hyderabad  

All Heads of Departments through Commissioner of Industries, Hyderabad  

All Departments of Secretariat  

All Government Companies/Corporations through Commissioner of Industries,  
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Hyderabad  

The P.S. to Prl. Secretary to Chief Minister  

The P.S. to Chief Secretary to Government  

All Private Secretaries to the Ministers  

All General Managers, District Industries Centre in the State through Commissioner of Industries, 

Hyderabad.  

All Sections in the Department  

S F/Sc   

  

//Forwarded::By order//  

SECTION OFFICER  

  

(G.O.Ms.No.28 ,  Industries & Commerce (IP&INF) Department, dated.29. 11.2014)  
List of Service Enterprises related to industry, Eligible for Investment subsidy  

  

S. No  Activity  

1  Industrial/Material Testing Laboratories  

2  R&D Centers relating to Industry  

3  Printing presses offset printing press, Flexi/Vinyl Printing, Flexo printing  

4  Machine operated Seed grading services  

5  Industrial Training Centres with necessary machinery and equipment  

6  Power Laundries  

7  Ready-made Garments units with investment more than 5.00 lakhs on Plant & 

Machinery  

8  Auto servicing and /or repairing units with investment more than 5.00 lakhs on 

Plant and Machinery  

9  Packaging activity with investment more than 10.00 lakhs on Plant & Machinery  

10  General Engineering and Fabrication  

11  Machine operated Book binding Enterprises and Note Books with investment more 

than 5.00 lakhs on Plant & Machinery  

12  Any other Service Enterprises notified by the State Level Committee for inclusion in 

this list from time to time.  

  

  

Note:  

  

1) Service Sector projects set up by the entrepreneurs will be limited to 50% of the Budget Provision 
in order to encourage the remaining 50% for the manufacturing sector.   

2) The above service activities set up in all Municipal Corporation limits are eligible only for 
investment subsidy and all other service/ Business activities are not eligible for any incentives.   
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                                   K. PRADEEP CHANDRA  

SPECIAL CHIEF SECRETARY TO GOVERNMENT AND  

COMMISSIONER FOR INDUSTRIAL PROMOTION  

  

//Forwarded::By order//  

SECTION OFFICER  
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The Telangana State Land Acquisition (Consent Award, Voluntary Acquisition 

and Lump sum Payment towards Rehabilitation and Resettlement) Rules, 2017 

SECTION 23A: 

Award of Collector " without enquiry in case of agreement of interested persons. 

 

23A. (1) Notwithstanding anything contained in section 23, if at any stage of the 

proceedings, the Collector is satisfied that all the persons interested in the land who 

appeared before him have agreed in writing on the matters to be included in the 

award of the Collector in the form prescribed by rules made by the State 

Government, he may, without making further enquiry, make an award according to 

the terms of such agreement. 

 

(2) The determination of compensation for any land under sub-section (1) shall not 

in any way affect the determination of compensation in respect of other lands in the 

same locality or elsewhere in accordance with the other provisions of this Act. 

 

(3) Notwithstanding anything contained in the Registration Act, 1908, no agreement 

made under sub- section (1) shall be liable to registration under that Act.". 

 

Central Act 16 of 1908 
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Rajeev Suri vs. Delhi Development Authority & Ors. reported in [2021] 15 SCR 

283  (Para 348) . It is true that the 2006 Notification prescribes for a cumulative impact 

assessment. We are in agreement with the proposition that the basic purpose of an 

environmental impact assessment is to determine and mitigate the cumulative 

impact of a project - if the project proponent intends to commence development 

together or within reasonable time space. However, the meaning of the expression 

“cumulative impact/ effect’ is not to be understood as an expression of art. It does 

not shun segregating an independent project. In an examination of this nature, the 

foremost requirement is to identify the precise expanse of a project. For this purpose, 

the first source is the information supplied by the project proponent in Form I as it 

expressly requires information on any interlinked projects. Upon the receipt of that 

information, it falls upon the EAC to check and scrutinize whether there is more to 

the project which has been left out of its scrutiny. This latter scrutiny is dependent 

upon the nature of the project as it would involve collective consideration of all 

operational aspects of a project. It does not mean connecting independent projects 

upon a subjective notion that it is necessary to do so for a collective appraisal merely 

because such projects fall in the same region. The word ‘cumulative’ is to be read in 

conjunction with the word ‘project’ and idea behind examination of cumulative 

impact is to assess the impact of the project including all its functional components, 

and not of all development activities going on in a region. 
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SITE INSPECTION REPORT OF SUB-OFFICE, MOEFCC, HYDERABAD,  
CONCERNING APPEAL NO. 79 OF 2022, TITLED TUMKUNTA NARSA REDDY 

AND ORS. VS. SEIAA, TELANGANA, IS PENDING BEFORE THE HON’BLE 

NGT SZ, CHENNAI, CONDUCTED ON 11
th

 JULY 2024  

   

Ministry of Environment, Forest and Climate Change (MoEFCC) letter No. F.No. 

IA33/146/2016-IA. III dated 26th April 2024, enclosing the Telangana State Industrial 

Infrastructure Corporation (TSIIC/Project Proponent (PP) letter dated 28.11.2023 

(Annexure 1), which is a reply to the MoEFCC show cause notice dated 01.11.2023 

(Annexure 2) and M/s Sri Sai Manasa Nature Tech Pvt Ltd (EIA Consultant) letter dated 

29.11.2023 and 15.04.2024 addressed to MoEFCC (Annexure 3), which is a reply to 

MoEFCC show cause notice dated 01.11.2023 (Annexure 4), has been sent to the 

MoEFCC Sub-Office, Telangana, and requested to cross-check and verify the facts 

concerning the area (size) of the project in question. Earlier, the Sub-Office of MoEFCC 

in Hyderabad conducted a Site Inspection on 28.04.2023 (Annexure 5), based on which 

MoEFCC issued show-cause notices to PP and the Environment Consultant.   

  

2. To cross-check and verify the facts concerning the area (size) of the project in 

question, PP was asked to provide the latest KML files during the site inspection held on 

14th May 2024. PP has delayed giving a revised KML file due to General Elections and 

Election Duty for the State Government Employees. However, PP provided the latest KML 

file on 3rd July 2024.   

  

3. Meanwhile, the Ld Advocate Counsel to MoEFCC has requested a report on 

ongoing works by 15th July 2024 and a file affidavit by the next hearing date on 1st August 

2024. Therefore, a site inspection was conducted on 11th July 2024, and ongoing works 

were reported to Hon’ble NGT (SZ) through the Ld Advocate Counsel. (Annexure 6).  

  

4. During the inspection, it was also found that out of 120 units in Survey No. 1495 

and 1510 (Wargal), where SEIAA has granted EC, around 35 units were allocated to 

various firms/industries by PP, of which the following five allocated firms are undergoing 

construction activity as below:   

i. Plot no. 1 Mahadev Agro Mills Pvt Ltd.   

ii. Plot no .91, 92, 93/2,98,100/2 - Sri Ramanjaneya Agro-industries  iii. 

 Plot no. 94, 95, 96, 97 M/s Rajendra feeds  1  

7 
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iv. Plot no.120 M/s Minali medicinal plants   

v. Plot no. 51 & 52 RMJ Veritable products  

  

5. Based on the site inspection held on 11th July 2024 and upon examining the reply 

of TSIIC and EIA Consultant on the area (size) of the “Special Food Processing 

Zone” (SFPZ), the following observations are made:  

  

i. As per two notifications of the Government of Telangana dated  22.07.2021 (for 

Wargal village at Annexure 7) and 08.12.2021 (for Mulugu village at Annexure 

8), the proposed land acquisition was for a Special Food Processing Zone  

(SFPZ)/Industrial Park for an area of total 523.93.3 ha, comprising 393.3 ha in 

Wargal village and 131.07 ha in Mulugu.  

  

ii. PP's reply to the show cause notice letter dated 28.11.2023, issued by MoEFCC, 

provides the details of the land handed over to the TSIIC in all the Sy. Nos 845, 

1209, 1266, 1495, 1510 (Wargal), and 557 (Mulugu) in the form of 

‘Panchanamas,’ as indicated in the table on Page 3 (Annexure 1); the copies of 

Panchanamas provided by PP are placed for record at Annexures 9 and 10. 

However, Panchanamas is a continuous process till the complete land is handed 

over to the PP as notified in the above-mentioned notifications.  

  

iii. During the site visit, it was also observed that no forest land was involved in the 

project site.  

  

iv. PP, in reply to the show cause notice, claims these are two different projects, as 

the notifications are given separately and should be treated as separate 

projects. The area of Wargal village is only 393.3 ha, and 131.07 in Mulugu 

village, so each project, if considered independently, is below 500 ha. However, 

the notification of Wargal is meant for the Industrial Park, and the notification 

of Mulugu villages is intended for the Special Food Processing Zone (SFPZ), 

which are adjacent to each other and PP has obtained EC dated 2nd July 2022 

for establishing SFPZ in two Sy.Nos of Wargal Village out of 5 Sy.Nos. Therefore, 

the project is considered as one project.   
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2  

8 

v. Upon examining the EIA Consultant's reply to MoEFCC show cause notice, it was 

observed that the EIA Consultant supported PP in the environmental clearance 

process for Wargal village Sy.nos 1495 and 1510 for an area of 188.65 ha. After 

detailed deliberations held in the State Level Expert Appraisal Committee 

(SEAC) and State Level Environment Impact Assessment Authority (SEIAA), EC 

was granted to PP under Category 8(b) of the EIA 2006 notification, which 

indicates “township and area development.” A copy of the EC dated 2nd July 

2022 is in Annexure 11.  

  

vi. It is also observed in the EIA Consultant's reply to MoEFCC that SEAC/SEIAA 

issued ToR under the 7 (c) category with an area of extent 188.65 Ha. Later, 

SEAC directed TSIIC to withdraw the ToR from the 7 (c) category and to process 

the EIA Notification under 8 (b) in 2006. An undertaking was given by TSIIC 

stating that there are no category A and B units in the project area (Annexure 

12). Thus, SEIAA considered said project under 8(b) Township and area 

development’ and deliberate discussions and granted EC.   

  

vii. The details of Schedule 7 (c) and 8 (b) mentioned in EIA Notification 2006 are 

as below:  
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3  

9 

viii. During the inspection held last year in April 2023, PP could not complete the 

boundary demarcation (panchanama) for the remaining Sy. No in Wargal and 

Mulugu. However, PP has now provided the details of demarcated boundaries 

on the ground in the remaining Sy.nos 845, 1209, 1266 in Wargal, and 557 in 

Mulugu as per the Panchanamas land handed over to TSIIC and also provided 

the details of lands deducted in six survey numbers which TSIIC does not require 

such as schools, hightension wirelines, main roads, irrigation canals, sports 

areas, temples, village habitation, etc., placed in Annexure 13.  

  

6. The Survey No wise land deductions in Wargal and Mulugu Villages in Siddipet  

District, observed on the ground during the inspection held on 11th July 2024, are given 

below:  

  

i. Deductions of land areas reported in Survey No. 845, Wargal: Panchyati Road 

Wargal to Gowraram, Rajiv Rahadhari Warangal; Haldi irrigation project, 

Sangareddy irrigation canal, Sports area (crida pranganam), Park and HT 

Line totaling 7.81 Ha.  
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Haldi and Sangareddy irrigation canal in Sy No. 845.  

4  

10 

  

  
Village park (palliprakruti vanam) in Sy.No. 845  



276 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 276 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

  

  

   

Encroached areas at village park   

5  
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11 

  

Creda Pranganam in Sy.No 845   

  

ii. Deductions of land areas reported in Survey No. 1209, Wargal: Rajiv 

Rahadhari to Wargal, Navodaya School, Haldi Irrigation Canal and 

Sangareddy Canal, Wargal Road to Avusulopally Panchayati Road, Thanda 

(Houses), Grama Panchayati Office Building, Sports (Crida praganam) and 

Panchyati land observed to be reserved for Batakamma festival totaling 

reduction of 30.01 Ha area.  
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Navodaya School at Sy.No. 1209   

6  

12 

  

 Grama Panchyati Building in Sy.No. 1209   

  

  

Tanda village in sy. no. 1209   
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iii. Deductions of land areas reported in Survey No. 1266, Wargal: Sangareddy 

Reddy Canal; Wargal-Mulugu Panchayati Road, Govt Land and Ayyavari 

Kunta (water body) totaling a reduction of 7.02 Ha area.   

7  

13 

  

  
Ayyavari Kunta water body area dried in 1266   

  

iv. Deductions of land areas reported in Survey Nos. 1495 and 1510, Wargal: HT 

lines, Existing Panchyati Roads, Sangareeddy Canal, Water Body, Sports 

(Crida pranayam), graveyards, and others, totaling an area reduction of 

11.41 ha.  
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HT Lines in Sy. No. 1495  

  

8  

14 
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Sangareddy Canal in Sy.No. 1495   

  

  

Creda Pranganam in Sy.No. 1510    

  

  

9  
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15 

  

 The water body area dried in Sy.No. 1495 not owned by TSIIC   

  

v. Deduction of land areas reported in Survey No. 557, Mulugu: Kunta, Private Land, 

Temple totaling 6.68 ha.  

  

  
 Kunta (waterbody area dried) in Sy.No. 557  
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16 

  

Temple area in Sy.No. 557  

  

7.  The latest KML photograph file showing the survey numbers after deducting the lands 

that are not owned or acquired or cannot be acquired by TSIIC are as follows:  
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11  

17 

8. The comparative table on the area (size) as per the latest KML file deducting the 

areas that are not under the purview of PP (Annexure 12) as provided by PP (TSIIC) is as 

below:   

Villages/  (Sy.No)  Notificati 

on  (Ha)  

for  

proposal  

of  land  

acquisitio n   

KML  

file  in 
Ha  
(April  

2023)   

Area  as  

per  

Panchana 
ms given to 
TSIIC in  Ha  
Nov 2023   

KML  

file  (July  
2024)  

(Ha)  

Differenc 

es  in 
KML  
(Ha) files 
of April 
2023 and  
July 2024  

Land 
Deducti 
ons 
reported 
(July  
2024)  

Ha  

Deviatio n 
on the  
KML vs.  
ground 
area in  
Ha  

A  B  C  D  E  F [E-C]  G  H [F-G]  

Wargal (845)  46.22  49.3  40.16  40.32  8.98   7.81  +1.17   

Wargal (1209)  100.5  109  70.84  69.68  39.32  30.01  +9.31  

Wargal (1266)  0*  47.3  36.96  37.08  10.22  7.02  +3.2  

Wargal (1495)  123.06  71.6  66.89  66.85  4.75    

11.41  

  

-0.06  
Wargal (1510)  123.08  117  110.19  110.40  6.60  
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Mulugu (557)#  131.07  136  125.08  125.13  10.87  6.68  + 4.19  

Total  523.93  530.2  450.12   449.46  80.74  62.93  17.81  

*PP has not provided the notification for land acquisition for Sy.No. 1266 in Wargal Village.   
# Even though survey no. 127 was mentioned in the notification for land acquisition in Mulugu 
village, no land was acquired.   

  

9. Conclusion: PP intended to set up a “Special Food Processing Zone” in both 

Wargal and Mulugu villages, and the conclusion concerning the area (size) of the project 

is as follows:   

As per the panchanama shared by PP in reply to the show cause notice, the 

total land handed over to TSIIC by the Government of Telangana in all six Sy. 

Nos (845, 1209, 1266, 1495, 1510, and 557) is only 450.04 ha (below 500 

ha). This is almost identical to the KML file provided by PP on 3rd July 2024 

(with a deviation of + 17 ha), which is less than 500 ha. However, PP (TSIIC) 

deducted the land meant for schools, high-tension wirelines, main roads, 

irrigation canals, sports areas, temples, village habitation, etc., while 

revising the KML file. Officially, PP is still the owner of that land as per the 

initial notifications dated 22.07.2021 and 08.12.2021, which accounts for a 

total area of 523.93 ha as PP could not provide any documentary evidence 

or notifications revising the areas (size) of land holding in Wargal and 

Mulugu villages.  

  

12  

18 

Nevertheless, it is pertinent to inform that, as indicated in Paragraphs 5 

(vi) and (vii) above, PP has already given an undertaking to SEIAA that there 

are no category A and B units in the project. Therefore, the project is 

automatically treated as a B1 category, which has to be apprised under 8 (b) 

‘Township and area development.’ As per the EIA Notification, 2006, if the 

area is less than 500 ha but contains a building and construction project > 

20,000 sq.m. and/or a development area more than 50 ha, it will be treated 

as an activity listed at serial no. 8 (a) or 8(b), as the case may be. The 

proponent stated that the project under question is a Special Food 

Processing Park that does not house any category A or B type of industries. 

Accordingly, SEIAA considered the aforesaid project under the 8(b) 

category.  

  

*** 



286 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 286 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 

 

Wargal allottee investment & employeement 

 

S.No IP Name 
Company 
Name Plot No 

Investment 
in Lakhs   

Direct 
Employeement 

Inderect 
Employeement 

1 
TSFPZ 
Wargal 

M/s Cherukuri 
Techno Plast 

pvt Ltd 
104 2487 325 300 

2 
TSFPZ 
Wargal 

M/s Mayora 
India Pvt Ltd 

Plot No 58,Plot No 
59,Plot No 60,Plot No 
61,Plot No 62 

12327 776 100 

3 
TSFPZ 
Wargal 

MAXNUTRI 
INGREDIENTS/ 

102 2332 50 50 

4 
TSFPZ 
Wargal 

M/s. SRI 
SAGAR SEEDS 
COMPANY/ 

101 1060 59 20 

5 
TSFPZ 
Wargal 

SWASTIK 
VEGPRO OILS 
AND FATS (p) 

LTD/ 

PLOT NO.84,Plot. 
No 87 

4000 190 200 

6 
TSFPZ 
Wargal 

SUDHA 
ENTERPRISES/ 

Plot. No 41 1503 65 50 

7 
TSFPZ 
Wargal 

SEVEN HILLS 
FOODS 

PRIVATE 
LIMITED/ 

45/1 3750 248 248 

8 
TSFPZ 
Wargal 

Mane India 
Private 

Limited/ 

 25,26, 27, 28, 29, 
30 

21000 110 200 

9 
TSFPZ 
Wargal 

M/s. Sri 
Lakshmi 
Foods/ 

Plot No 56 2246 700 400 

10 
TSFPZ 
Wargal 

M/s. GRB 
FOOD 

PRODUCTS/ 

Plot No 19,Plot No 
20 

1054 100 50 

11 
TSFPZ 
Wargal 

MAHIDHARA 
FARMERS 

PRODUCER 
COMPANY 
LIMITED/ 

Plot No 47 735 50 300 
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12 
TSFPZ 
Wargal 

VAARAAHI 
INDUSTRIES/ 

Plot No 70 468 22 22 

13 
TSFPZ 
Wargal 

INFINITY 
FEEDS 

PRIVATE 
LIMITED/ 

Plot No 64 2512 50 60 

14 
TSFPZ 
Wargal 

RMJ Veritable 
Products 
Private 

Limited/ 

Plot No 50,Plot No 
51 

14920 105 150 

15 
TSFPZ 

Wargal 

Revathi Par 
Boiled Rice 

Mills Private 
Limited/ 

PLOT NO.74,Plot 

No 75 
1947 103 100 

16 
TSFPZ 
Wargal 

M/s Bio Slice 
Pvt Ltd/ 

Plot No 5 1455 31 205 

17 
TSFPZ 
Wargal 

DIVIT 
GLOBALL 
UDYOG 
PRIVATE 
LIMITED/ 

Plot No 4 686 70 100 

18 
TSFPZ 
Wargal 

Trident Agro 
Industries/ 

Plot No 48,Plot No 
49 

548 15 30 

19 
TSFPZ 
Wargal 

J AND J 
EDIBLE 

INDUSTRIES/ 
Plot No 67 302 20 25 

20 
TSFPZ 
Wargal 

M/s. SRI SAI 
PROCESSING 

UNIT/ 
Plot No.112 202 4 5 

21 
TSFPZ 
Wargal 

M/s. Kavya 
Sri Rice Mills/ 

Plot No 44 340 40 50 

22 
TSFPZ 

Wargal 

Krunchy 

Foods/ 
103/2 710 44 20 

23 
TSFPZ 
Wargal 

Muriki 
Swathi/ 

Plot No.106 1505 67 50 

24 
TSFPZ 
Wargal 

M/s Minali 
Medical 
Plants 

Processing 
LLP/ 

plot No 120 614 28 10 

25 
TSFPZ 
Wargal 

Sri Sathya Sai 
Agro 

Products/ 

Plot No 13,Plot No 
14 

1580 59 30 

26 
TSFPZ 
Wargal 

MURIKI 
ARUNA/ 

Plot No.107 1204 30 50 
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27 
TSFPZ 
Wargal 

M/s. 
LORDVEN 
AGRO AND 

FOOD 
PROCESSING 
INDUSTRIES/ 

Plot. No 34,Plot. 
No 35,Plot. No 36 

1848 65 35 

28 
TSFPZ 
Wargal 

G P FOODS/ Plot. No 39 1200 100 100 

29 
TSFPZ 
Wargal 

Kathyayani 
Enterprises/ 

Plot. No 40 1130 53 50 

30 
TSFPZ 
Wargal 

Indiracroft 
Foods Pvt 

Ltd/ 
52 1191 68 0 

31 
TSFPZ 
Wargal 

RJENDAR 
FEEDS/ 

93/1,98/1 378 102 130 

32 
TSFPZ 
Wargal 

Ms Sri 
Hanuman 

Agro 
Products/ 

PLOT NO.85 1330 25 10 

33 
TSFPZ 
Wargal 

Susheela 
Agrovet/ 

PLOT NO. 79,PLOT 
NO. 80 

2378 83 50 

34 
TSFPZ 
Wargal 

ri 
Ramanjaneya 

Agro 
Industries/ 

93/2,98/2,Plot. No 
100,Plot. No 

91,Plot. No 92,Plot. 
No 99 

3700 48 20 

35 
TSFPZ 
Wargal 

RAJENDAR 
FEEDS/ 

Plot. No 94,Plot. 
No 95,Plot. No 
96,Plot. No 97 

3302 102 130 

36 
TSFPZ 
Wargal 

Mahadevi 
Agro Mills 
Private 

Limited/ 

Plot No 1 20200 248 500 

      Total  118144 4255 3850 
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ANNEXURE-9  (1) 



299 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 299 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 



300 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 300 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 

 



301 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 301 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 



302 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 302 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

ANNEXURE-10

 



303 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 303 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 

 

 

 

  



304 
 

 

File No. IA3-3/15/2023-IA.III (Computer No. 204829) 304 
Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 26/04/2024 04:08 PM 

 


	GOVERNMENT OF TELANGANA ABSTRACT
	INDUSTRIES AND COMMERCE (IP&INF) DEPARTMENT
	4.1.0  Micro and Small Enterprises (MSE’s)
	4.2.0 Medium Enterprises & Large Industries
	4.3.0 Women owned Enterprises
	4.4.0  Mega Projects
	4.5.0 Existing Micro/Small/Medium Enterprises Industries
	4.7.0   Other benefits (to all categories)
	4.8.0 Facilitation of Industries
	4.9.0   Textile Sector
	K. PRADEEP CHANDRA
	List of Service Enterprises related to industry, Eligible for Investment subsidy


	K. PRADEEP CHANDRA
	10
	11
	12
	13
	14
	15
	16
	17
	18

